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ITEM NO.16     Court 1 (Video Conferencing)          SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

 Writ Petition(s)(Civil) No(s).1103/2019

ANUN DHAWAN & ORS.                                 Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

IA No.130084/2019 - PERMISSION TO FILE LENGTHY LIST OF DATES
 
Date : 18-01-2022 This matter was called on for hearing today.

CORAM : 
         HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE A.S. BOPANNA
         HON'BLE MS. JUSTICE HIMA KOHLI

For Petitioner(s) Ms. Ashima Mandla Adv.
Ms. Mandakini Singh, Adv.

                   Mr. Fuzail Ahmad Ayyubi, AOR
                   
For Respondent(s) Mr. K.K. Venugopal, AG

Ms. Madhvi Divan, ASG
Mr. R.Balasubramanian, Sr.Adv.
Mr. Amit Sharma B., Adv.
Ms. Diksha Rai, Adv.
Mr. Chinmayee Chandra, Adv.
Mr. Raj Bahadur Yadav, AOR

                   Mr. Gurmeet Singh Makker, AOR
Mr. M.K. Maroria, Adv.

For State of Mr. Ashish Singh, AAG
Rajasthan Mr. Sandeep Kumar Jha, AOR

For State of       Mr. Anil Grover, Sr. AAG
Haryana Ms. Noopur Singhal, Adv.

Mr. Rahul Khurana, Adv.
Mr. Satish Kumar, Adv.
Mr. Sanjay Kumar Visen, AOR
Mr. Bhanwar Jadon, Adv.
Ms. Babita Mishra, Adv.
Ms. Adira A Nair, Adv

                
For State of U.P.  Ms. Garima Prashad, Sr. Adv.(AAG,UP)

Mr. Tanmaya Agarwal, AOR
Mr. Wrick Chatterjee, Adv.
Mr. Amrish Kumar, AOR     

For State of M.P.  Ms. Ankita Choudhary, Dy. AG
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Mr. Sunny Choudhary, AOR
Mr. Nikhil Jain, Adv.

For State of       Mr. Abhinav Mukerji, AAG
Himachal Pradesh Mrs. Bihu Sharma, Adv.

Ms. Pratishtha Vij, Adv.
Mr. Akshay Shrivastava, Adv.

For State of       Mr. Tapesh Kumar Singh,Addl. AG/ AOR
Jharkhand Mr. Aditya Pratap Singh, Adv.

Mr. Aditya Narayan Das, Adv.             

                   Mr. Gaurav Agrawal, AOR

For State of       Mr. Pukhrambam Ramesh Kumar, AOR
Manipur Ms. Anupama Ngangom, Adv.

Mr. Karun Sharma, Adv.

For State of        Mr. Sumeer Sodhi, AOR
Chhattisgarh Mr. Gaurav, Adv.

                   Mr. Pranav Sachdeva, AOR                  

                   Mr. Shibashish Misra, AOR                   

                   Mr. M. Shoeb Alam, AOR

For State of      Ms. Ranjeeta Rohatgi, AOR
Punjab Mr. Anirudh Bakhru, Adv.

                   Mr. S. Udaya Kumar Sagar, AOR
Ms. Sweena Nair, Adv.
Mr. P. Mohith Rao, Adv.

For State of       Mr. V. N. Raghupathy, AOR
Karnataka Mr. Md. Apzal Ansari, Adv.

For State of      Mr. Raghvendra Kumar, Adv.
Sikkim Mr. Anand Kumar Dubey, Adv.

Mr. Nishant Verma, Adv.
Mr. Rajiv Kumar Sinha, Adv.
Mr. Simanta Kumar, Adv.
Mr. Narendra Kumar, AOR

For GNCTD          Mr. Chirag M. Shroff, AOR

For State of       Mr. Avijit Mani Tripathi, AOR
Meghalaya Mr. T.K. Nayak, Adv.

Mr. Upendra Mishra, Adv.
Mr. Kynpham V. Kharlyngdoh, Adv.

                   Mr. Santosh Kumar - I, AOR
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For State of W.B.  Mr. Suhaan Mukerji, Adv.
Mr. Vishal Prashad, Adv.
Mr. Nikhil Parikshith, Adv.
Mr. Abhishek Manchanda, Adv.
Mr. Sayandeep Paharii, Adv.
For M/S. Plr Chambers and Co., AOR

For State of Bihar  Mr. Manish Kumar, AOR

                   Ms. Uttara Babbar, AOR

                   Mr. G. N. Reddy, AOR

For State of      Mr. Rahul Chitnis, Adv.
Maharashtra Mr. Sachin Patil, AOR

Mr. Aaditya A. Pande, Adv.
Mr. Geo Joseph, Adv.
Ms. Shwetal Shepal, Adv.

                   Mr. G. Prakash, AOR

                   Mr. M. Yogesh Kanna, AOR

                   Ms. G. Indira, AOR

For U.T. of        Mr. Aravindh S., AOR
Puducherry Ms. C. Rubavathi., Adv.

For U.T.,        Mr. Chandra Prakash, AOR
Chandigarh Mr. Vivek Singh, Adv.

Mr C. P. Rajwar, Adv.

For State of       Ms. K. Enatoli Sema, AOR
Nagaland Mr. Amit Kumar Singh, Adv.

Ms. Chubalemla Chang, Adv.

For State of      Ms. Vanshaja Shukla, AOR
Uttarakhand Mr. Sajal Singhai, Adv.

                    Mr. B. V. Balaram Das, AOR(NP)

For State of       Mr. Shuvodeep Roy, AOR
Tripura Mr. Kabir Shankar Bose, Adv.

Mr. Ishaan Borthakur, Adv.

For State of        Mr. Siddhesh Kotwal, Adv.
Mizoram Ms. Ana Upadhyay, Adv.

Ms. Manya Hasija, Adv.
Ms. Pragya Barsaiyan, Adv.
Mr. Akash Singh, Adv.
Mr. Nirnimesh Dube, AOR

                   Mr. Satish Pandey, AOR
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For State of       Ms. Archana Pathak Dave, Adv.       
Gujarat Ms. Deepanwita Priyanka, AOR

                   Mr. Ranjan Mukherjee, AOR

For State of T.N. Dr. Joseph Aristotle S., AOR
Ms. Preeti Singh, Adv.
Ms. Nupur Sharma, Adv.
Mr. Sanjeev Kumar Mahara, Adv.

For State of Goa   Mr. Arun R. Pedneker, Adv.
Ms. Mukti Chowdhary, AOR

For State of Assam Mr. Debojit Borkakati, AOR
Mr. Vivek Sonkar,Adv.

For State of       Mr. Abhimanyu Tewari, AOR   
Arunachal Pradesh Ms. Eliza Bar, Adv.

For Impleader Mr. Ankur S. Kulkarni, AOR
Ms. Uditha Chakravarthy, Adv.

          UPON hearing the counsel the Court made the following
                             O R D E R

The Court is convened through Video Conferencing.

I.A.No.152488/2021  has  been  filed  on  behalf  of  the

Government of NCT of Delhi seeking extension of time for depositing

the costs as directed by this Court vide order dated 16.11.2021.

However, it is orally prayed by the learned counsel that the costs

be waived.

On an oral prayer made by Mr. Chirag M. Shroff, learned

counsel, the cost imposed upon the Government of NCT of Delhi is

waived. 

I.A.No.152488/2021 stands disposed of accordingly.

Heard Mr. K.K. Venugopal, learned Attorney General for

India  as  also  Ms.  Ashima  Mandla,  learned  counsel  appearing  on

behalf of the petitioner at length.

Learned Attorney General has drawn our attention to the

Additional Counter Affidavit dated 31.12.2021 filed on behalf of

the Union of India and explained various measures taken by the

Union of India in compliance of the orders passed by this Court

from time to time.
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During the course of hearing, we expressed our view to

the  learned  Attorney  General  regarding  the  involvement  of  the

Central Government in drafting the model Community Kitchens Scheme

and,  particularly,  exploring  the  possibility  of  providing

additional food grains and resources to implement the said scheme

as suggested by some State Governments.

The learned Attorney General, while pointing out that it

is for the State Governments/Union Territories to implement the

scheme, stated that it would not be possible to divert funds from

other schemes for the said purpose. However, he submitted that he

would seek instructions from the Central Government with respect to

the possibility of providing additional food grains for the said

purpose. 

In view of the above, we grant two weeks’ time to all the

State Governments/Union Territories to file an affidavit indicating

the incidence of starvation deaths, if any, and malnutrition, with

a copy in advance to the counsel for the petitioner as also the

learned Attorney General for India through e-mail, so that they may

file a response in this regard. Liberty is also granted to the

State Governments/Union Territories to make suggestions in the said

affidavit to curb the above menace.

One week’s time thereafter is granted to the Union of

India to file their response in pursuance of the affidavits filed

by the State Governments/Union Territories.

List the matter after three weeks.

(SATISH KUMAR YADAV)                        (SUNIL KUMAR RAJVANSHI)
  DEPUTY REGISTRAR                              BRANCH OFFICER
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